
7 

CENTRAL ADMINISTRAThT TRIBWAJ 
GUWAHATI BENC}1 

GUWAEATI-O 	 . . 
S 

(DESTRUeTION OF RECORD RULES,1990) 

INDEX  

• 	: 	: 

	

R.A ZC.P'No.. • .• • •' 

E F'/IvI A No...... 

Orders Sheet. o0i 1. 	. 	. 	... Pg... . so so.b 	•..... .to.. 

Judgment/Order dtd.L2lij 	..Pg ..N.. 

3 Judgment &Order dtd 	. 	... 	Received from H.C/Suprexnc Court 

/,,g)// '1. 	CD A1 	 . 	.. 	Pg. ...,1. ... 	....... 
t__LLI•I 	•I 	•II 	........Pg...... 	•• 	•••••I•••S• to.,.....,........... 

6 	R4A/C., 	. 	...... 	. 	 .... • 	.. 	..F'g....... 	•ê••I4•••• of.too ................. 

. 7. • 

8 	Rejoinder,. 	..... ...... 	.. 	 . 	. 	. 	.. Pg 	. 	. ... 	•. to.................. 

9.. 	Replr. . . . 	... •.•..•  ...... ....... • 	. • .............. .... ...Pg.... . ........ its .,.. 

Any otlier.Papers.............. 	 to  

!vIei.io of Appeara.xce. .... 	. .. 	. •.... 	...... 	•.. 	•. 	•. 

12.AdditionajAffjdavjt,,.... . 	...• 	. 	. 	.. 	. 	... 	•.....,,.. 	. 

Written Arments.. ......................... . 	. 	. 	...... 

Axnendexnent Reply by Respoxdents • 	... . ... . . .. . . .,•••,... 	.... , . . 

• 15.Aniendnint Reply filed bythe 	ant 

16 	Counter Reply. 	•4••I•• .... 	.. 	..........   .... 	. . 	, b....,.....,..., • •.,,•.,, .1•• 

SECTION OIFICER (Judi.) 

S 

--I 

S 	5 

S :' 	• 	• 	 S  •: • 	••, 

J 	/ L 

4- 



) 

FORM NO. 4 
• 	(See Rule 42) 

In The Central Administrative Tribunal 
V 	

V  GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 

V 	APPLICATION NO. / 	 OF 199 

Applicant(s) 

Respondent(s) 	
•• 

Advocate for Applicant(s) A/r. l 	c '4 
,7 

 

Slvo' A:e&  
Advocate for,  Respondent(s) 	

C 	
V 

Notes of the. Registry 	Date 	 Order of the Tribuna 

18.4 .200 

• 

pJ WV1. IirrJ. 
•Vj 

F. of Rc V V  

Ile 

VV VVV;ed vd 	V 	

V 

V 

V  

V 	 • 	t 	 -r 	
V 1 	I V 

34( pg 

T/- 

--' 

U96  

Heard Mr p.E3howmthck, learned counsel 

for the applicant. 

I8sue notice on the respondents to 

show cause as to why this application 

shall not be admitted. Returnable by 

two weeks. 

List on 3 .5 .2000 for show cause and 

consideration of admission. 

Mr I.Bhowmick prays for an interim 

order. 

List on 3.5.2000 for consideration 

of interim order. Meanwhile the impugned 

transfer order shall remain suspended 

till 3.5.2000. 

• V 	L 
Meihber 
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3.5.20 	The applicant has challenged 

th imugned transfer, order dlated 

30th March,2000 by this application 

and has :claimed that it should be 

'quàshed on the ground that the appli-

-cant has been transferred v:iolating 

the established norms governing 

transfer which1 amounts to harassrnnt 

to the applicant affecting the treat- 

	

: 	 -me:nt of his wife and also dislocating , 

the eductioñ of his school going 

children. 

While issuing notice on the 

respondents, the impugned transfer 

order was stayed by order dated 

18.4.2000 by this Tribunal. 

IB.C. Pathak, learned Mdl. 

QS.G.S.C. who appears on behalf of the 

respondents opposes the application 

by advancing oral arguments. 

I have heard learned counsel for 

the parties and perused the applica-

-tion. 

The learned counsel for the 

applicant submits that the transfer 

order has been made by vioLating the 

departmental policy. He further submits 

that transferring the appl:Lcant before 

completion of four years term amounts 

to premature transfer. Learned counsel 

for the respondents submits that there 

is nothing to shoN that the transfer 

order 
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Order or the Tribuna' 

order i6 malafide one or was a result 

of colourabje exercise of power. He 

has further submitted .that as per 

administrative exigency one can be 

ordered to be transferred from one 

place to another and it is not necessary 

that maximum term of four years is to be 

allowed to be completed by every mdlvi-

-dual employee or the applicant. 

I have considered the rival 

arguments. It is sometimes necessary 

to transfer an individual even before 

completion of the term and for that no 

reasoned or speaking order justifying 

the transfer was required to be passed 

by the respondents. The applicant has 

also stated that he was transferred to 

a place far away from Karimganj only 

after 20 days and thus, fresh transfer 

order amounts to repeated transfer and 

causes harassment to the applicant.But 

from the documents submitted by the 

respondents, it Is seen that he was not 

transferred to a nearby station of 

I<arimganj but was ordered to look after 

the works of that unit until further 

orders vide order dated 9.3.2000. 

Consequently, the present transfer 

order cannot be interpreted as a 

transfer order causing harassment to 

the applicant by the respondents.There 

are no allegations of malafide transfer 

or -trnsfer due to colourable exercise 

of powers 
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of powers. In rrrj opinion, the GONTD 
applicant has not been able to make 

out a case for interference in the 

transfer order. 

The learned counsel for the 

applicant further submits that the 

representation filed by the applicant 

against the present transfer order 

has not been decided by the department 

and consequently, he should be permi.-

-tted to continue in the present station 

tIll the representation is decided by 

the respondents submitted by the 

applicant. I. have considered tne 

submission. The representation was 

made to the department on 3rd April, 
2000 and the O.A. was filed by the 

applicant on 17.4.2000. In the depart-

-ment, action is taken on such represen-

-tatiOns after observing due formalities 

and, therefore, it is hoped that the 

department will dispose of the 

representation of the applicant in this 

regardin a reasonable time. In any 

case 15 days cannot be considered as 

sufficient time •  
, 	ZL1 -i't 

of the above, in my 

opinion, no case for quashing the 

tansfer order has been made out by 

the applicant. The application is, 

therefore, dismissed at the stage of 

admission. The parties are left to 

bear their own costs. 

mk 
	 Member (J) 



- 

1 

IN THE ENTI1ipNITRATRI2UWAL 

GUAHATI BENCH :; GUWAHATI. 

p. 	0 

(• An Application under Section 19 of the Ac1ministratiV 
TriJDunal' E Act, 1985 ) 

Title of the case s Original App1catiofl No 3 1 /2000. 

Sukesh Ranjan Dhar 	 .... Applicant. 

VersuS 

Union of India& Ors. 	.... Respondents. 

I NDEX 

Particulars of the 	pages No. 	Annexure • Si. 
documents. 

 V 	 Application 	 .. 	1 	- 10 

 Verifcat1or. 	 .. 	11 

 Anneure - I. 	Impugned Order No. 
S 

V 	5/2000 dtcl. 30.3.2000. 	.. 	12 

 Annexure - II. 	Office Order dtd. 
21.9.99 issued by the 

V  Respondent No. 2. 	•. 	13 

 Annexure - III. Representation dated 
V  3.4.2000. 	. 	 •. 	14 	- 15 

 Annexure - IV. 	Order dated 8.12.1999 	 V 

passed in Otginal Appin. 
No. 410/99. 	 .. 	16 

 Annexure - V. 	Order dated 8.2.2000 
passed in O.A. No. 

V 	44/2000. 	 .. 	17 

For use in Tribunal*s Office 

Date of filing 

\ Registration No. ; 

REGISTRAR 



I . 

BEFORE THE CENTRAL At11INISTRATIVE TRIBUNAL : GUWAFIATI BNCR 

AT GUWABATI. 

ORIGINAL APPLICATION NO. 1 	/2000 

BETWEEN 

• 	 Shri Sukesh Ranjari Dhar, 

S/O Late Sudhir chandra Ohar, 

• 	 Superintendent, Sutarkandi Land 

Customs Station, Ass am. 

Applicant. 

 - 

 

And 

Union of India, 

• 	 Represented by Secretary, 

Finance Department, 

New Delhi. 

Commissionerof Customs, 

N.E. Region, Shillorig. 

AsSistant Commissioner, 

Customs, Karnganj, Assam. 

Respondents,, 

~L" q, , &, 
111'r 

cotd... p 20 
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DETAILS OF APPLICATION ; 

	

1. 	Particulars ofOrder against which the application 

has been made S. -  

This application is made against the Order.  

No. 5/2000 dated 30.3.2000 issued by the Commissioner, 

Customs,' N.E. RegiOn,. shillong transfering the applicant 

from Sutarkandi Land Customs Station to Tezpur, CPF 

before completion of the tenure posting. 

	

20 	Jurisdiction $ 

The applicant declares that this HOn'ble 

Tribunal has got jurisdiction to adjudicate the matter 

in regard to which this application is made. 

Limitation 

The applicant further declares that this application 

is, well within the period of limitation prescribed undler 

Section 21 of the Aaninistrative Tribunal Act, 19850 

Pacts of the case : 

4.1) 	That the applicant is a citizen of India and 

a permanent resident of the State of ASSfl in the Karimganj 

District. The applicant is presently serving as superin., 

tendent in the Customs Department and is presently posted 

at Sutarkandi, Land Customs Station. The applicant prior 

cM 	 ( 
contd... p 3. 
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to beibg posted at Sutarkandi, Land Customs Station had 

served at Udharband Range from 4.5.92 to 4.3.94, Karimganj 

Range from 15.3.94 to 5.01.96, Joviai Range from 16.1.96 

to 10.7.98, Kari.mganj Range from 21.7.98 to 23.2.2000. 

Thereafter the àpplicant'hacl joined his present place of 

posting at Sutarkandi, Land Customs Station on 10.3.2000 

and, now after hardly serving for 20 clays at Suarkandi 

he has been sought to be transferred to Teapur vide Order 

No. 5/2000 dated 30.3.2000 issued by Respondent N0•  2 i.e. 

Commissioner of Customs in clear violation of the transfer 

policy framed by the Respondent N0•  2 vide Mno NO. 11(26) 

20.ET.III/95 dated 21.9.99. 

A copy of the aforesaid Order dated 30.3.2000 

is annexed hereto and is marked as Annexure I. 

4.2) 	That the applicant states that the Office of 

the Respondent N0•  2 vide C. No. II(26)0/ET-III/95 dated 

21.9.99 has issued a circular governing Annual General 

'Iarisfer of Superintendents/Inspector Grade Co As per the 

said Office Order/Circular, 't 4t' A4.,ho have been posted 

continuously in the Divisional Office, Range, LCS/Preven-

tive Post for a period of six years and above, three years 

and two years respectively will be due tor transfer. From 

the above Office Order it can be gathered that the applicant 

who is working as Superintendent in Land Customs Station 

at sutarkandi can be transferred only after m- years. It 

contd... p  4. 
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It would also be seen that the applicant worked at Sutarkandi 

LC$ for only 20 d.ys. This is the professed norms and this is 

what has been incorporated in the Office Order dated 21.9.99. 

The Respondents must justify their departure from such pro 

fesseci norms. It would thus be seen that the aforesaid transfer 

order dated 30.3.2000 has been issued in violation of the 

guidelines noted above. 

A copy of the said Office order dated 21.9.99 issued 

by the Office of the Respondent NO. 2 is annexed 

hereto and is marked as Annexure - II. 

	

403) 	Tbat the applicant states that apart from violating 

the guidelineS issued by the Respondent No • 2. the Respondents 

have also violated the professed norms governing transfer in 

passing the impugned order. It is brought to the notice of 

this Mon'ble Tribunal that the applicant's wife who has 

recently fractured her leg is undergoing treatment at Silchar 

Medical College and is not in a position to move to Tezpur. 

Besides the applicant who has. schocl going children are in 

their mid acadnic stream and the transfer order will adver-

sely affect their acadnic career. It is not an isolated 

instance, in the past also the applicant has been similarly 

victimised in as much as, he was never allowed to complete 

his full tenure in one station as stated in para 4.1. 

	

4.4) 	That the applicant states that the applicant 

served the department with utmost sincerity and devotion 

contd... p5. 
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and there is no blemish what.so.1.ever in his service 

carrier. 

	

4.5) 	That the applicant states that the Respondents 

while issuing the aforesaid order of transfer violated 

the professed norms formulated by the department in the 

matErof transfer. As pointed out above barely after 20 

days of joining at Sutarkandi, the applicant has again 

been transferred. Such action on the part of the authority 

can not be in the Public interest • Atleast the authority 

must justify the departure from the guidelines by produ 

cing the records •' 

	

4.6) 	That being aggrieved by the i.mpugnecl order of 

the transfer, the applicant filed a representation to •  the 

Respondent N0•  2 on 3.4.2000. In the said representation, 

the applicant  prayed for recalling the impugned order 

and prayed for allowing him to complete his tenure at 

sutarkancli L.C.S. in terms of the Office Order dated 

21.9.99. TO the best of the knowledge of the applicant 

the said representation is at present pending for disposal 

before the Respondent No. 2. At least the applicant has 

not been comciunicated with anything. 

A copy of the representation dated 3.4.2000 

is annexed hereto and marked as Annexure- III. 

CO ritd... p  6* 



\ 

6. 

	

407) 	That the aplicant states that the applicant 

is still working at Sutakandi, Land Custom Station, in 

as much as, the applicant has not been relieved by the 

Authority. Further the representation filed by the appli 

cant is still pending for disposal before the AutlxritY. 

Therefore, there is no impedient to pass appropriate 

interim order to protect the rights and interest of the 

applicant. 

	

4.8) 	That in more or less similar circumstanceS, ' 

two Inspectors of Customs Department, namely, R.K. 

nBrendrajit Singh and K.K.. 	Malakar has approachecL this 

Honhle Tribunal in original Applications No. 4 10/99 and 

44/2000 against the transfer orders No. 22/99 amd dtd. 

16.1109 and Order No. 3/2000 dated 20.1.2000. This 

nthle Tribunal vide orders dated 8 12 .99 and 8.2.2000 

had stayed the transfer orders as far as the said appli 

cants are concerned. The applicant being similarly placed 

prays for a similar interirm order. 

copies of the said Orders dated 8.12.99 and 

8.2.2000 are annexed herewith and is marked 

as Annexures - Ill and V respectively. 

	

4.9) 	That under the facts and circumstances stated 

above this Hon'hle Tribunal may he pleased to aka set 

aside the impugned Order of transfer dated 30.3.2000 

in so far as the applicant is concerned. 

U 	 cofltd... p 7. 
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4.10) 	That this application has been filed bonafide 

S 	 and in the interest of justice. 

5. 	Grounds for relief with legal provisions 

501) 	For that the applicant- have acquired legal and 

valuable right to complete his tenure posting of 	years 

at sutarkandi Land Custom Station in view of the Office 

order dated 21.9.99 • The same having been flouted, the 

impugned Order of transfer is legally not sustainable. 

5 .2) 	por that the applicant has been discriminated 

in the matter of transfer and posting in violation of 

the aforesaid Office Order dated 21.9.1999. 

5.3) 	For that the trarsfer order is legally not 

sustainable as admittedly the same is violative of the 

aforesaid Office Order and professed norms, in as much 

as, the applicant has not completed his tenure posting 

at sutarkandi Land custom Station. 

504) 	For that the action of the Respondents is not 

dispOsing of the result thereof of the applicant is also 

violative of the law laid down by the Apex Court. It is 

true that transfer orders can he issued in administrative 

axigency, but in effecting such transfer, the Authority ,  

is hound to take note of the guidelines governing Such 

- 	- 	

cc ntd... p 8. 
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transferS. Further, if any representation is filed, the 

same has to be disposed of having regard to the guidelines 

as well as the hardship faced by the Government Servant. 

The same having not been done, the impugned Order is 

legally not sustainable. 

5.5) 	For that the AutIxrity miserably failed to 

take note of the hardship that would cause to the children 

of the applicant if the applicant is to be transferred at 

mid stream. This is a relevant consideration which the 

Authority failed to take note of. In the name of adminis 

trative axigency, the applicant and his family members 

cannot be subjected to harrassmeflt. 

5.6) 	For that the Respondents have violated admi- 

nistrative fair play and has displayed object arbitra 

ririess in passing the impugned Order of transfer. 

6 • 	Details of remedies exhausted : 

That the applicant begs to state that he has 

exhausted all the remedies available to him and there 

is no other alt èrnative remedy than to approach this 

Honble Tribunal by way of filing this application. 

7 • 	Matters not previously filed or pending before 

any other Court : 

contd.. • p 9. 
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1bt the applicant further begs to declare 

that he has not previously filed any writ petition, 

application or suit before any court or authority or 

any other Benches of the Hon'hle Tribunal regarding the 

grievances for which this application has been made and 

nor they are pending before any of then. 

8. 	Relief sought for : 

Under the facts and circumstances, the appli-

cant prays that the instant application be admitted, 

records be called for and after hearing the partèes on 

the cause or causes that may be sb6,tnj and on perusal 

of the records be further pleased to grant th following 

relief ; 

8.1) 	Tb set aside and quash the impugned Order 

No. 5/2000 dated 30.3.2000 issued by Commissioner of 

Customs, N.E. Region, shillonig, Respondent NO • 2 as far 

as applicant is concerned. 

802) 	To allow the applicant to complete his tenure 

posting at Sutarkaridi Land Custom Station. 

8 .3) 
	Cost of the application* 

8.4) 
	

Any other relief/reliefs to which the applicant 

co ntd.. p  10. 
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• 	- 	is entitled to under the facts and circumstances of 

the case and as may be deem fit and proper. 

9 • 	Interim Order prayed for 

Pending dispDsal of this application the 

applicant prays that the impugned Order No • 5/2000 

dated 3.4.2000 as far as applicant is concerned be 

• 	suspended. 	t 

100 	The application is filed through Advocates. 

11. 	P art icul ars of the I .P .0 • s. 

• 	 • i) 	I.P.O. No.  

Date of Issue 	: 

Issued. from 	 ; Guwahati. 

payable at 	 : Guwahati. 

12. List of Enclosures s - 

As stated in the Index. 

( 

VERIFICATION 
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V.ERIFICATI0N 

I, Shri Sukesh Ranjan Dhar, Son of Late Sudhir 

ChandraDhar, superintendent,, sutarkandi, Land Customs 

Station, Assam, aged about 47 years, do hereby solemnly 

affirm and verify that the statement made in paragraphs 

4.3, 4.4, 4.5, 4.7, 4.8, 4.9 and 4.10 are true to my 

knowledge, those made in paragraphs 4.1, 4.2 and 4.6. 

being matters of reäords are true to my information 

- 

	

	derived therefrom and the rest are my humble submissions 

before the Hon 1 ble Pribunal and I have not supessed 

• 	any material facts of the caáe. 

And I sign'this verification on this the / th 

• 	day of April, 2000 at Guwahati. 

AAM 

APPIICANT 
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ANN EXURE FI 

CUSTOMS & CENTRAL EXCISE : SHIL.LONG 

C.No.II(26)/ET.III/95/ 60975-1037 dated 23 Sep 1999 

To 

The Assistant Commissioner ( 	)Cus./ C.Ex. 
Hqrs Office, Shillong 

The Assistant Commissioner of Cus.,shil].ong Div (A) 
The Assistant Commissioner of CUS.,______ 

The Suporintendent(  

Subject z Option for Annual General Transfer of 
Supernnten5ent/ Inspector Grade-C/Reg. 

Action is being initiated for the Annual General 

Transfer of SupEintendents and Inspectors posted in Customs 

and Ceriral E:cjse Commissionerates,shillong0 

superintendents who have been posted in the same 
station, Section/Office and in Customs & Central Excise for 
continuou5 period of 4(four) to 6(six) years, 2(two)years 
and 4(four) years respectively will be due for transfer 0  

Similarly 4, Inspectors who have been posted contin-
ously in .the Diyisioal Office, Ranges (outside DivIsional 
athce)., L.C.S/P.P..customg formations and in office of 
the Commissioner of Central Excise/ Customs Hqus Office, 
Shil].ong for a period of 6 (six) years and above, 3 (three) 
years, 2 (two) years, 4 4years and .6(six) years to 8 

(eight) years respectively will also be due for transfer. 
It is, therl?fore, requested to forward the options 

• of officers for posting in Customs & Central. ExcIse in, 

• order of preference for next Posing indicating the reasons 

therefor. Options in the prexcribed proforma (enclosed) 

3hOuld reach this office on or bore 3110.99 9  Options 
received after .31.10.99 will not be taken into considera 
tion forAnnua.1 General 	ansfer of 1999 0  It is, therefore, 
requested to take personal initiative to send the options 
to this office on or before 31,10.99. While forwarding 

the Proforma it may be ensured that L-hesame is duly 
verified by the Head of Office 0  

Please a'clmowledqe receipt0 
sd/- 

GERT1FED 	 . 
To E TRUE C0" 	 Joint Commissioner (P&v) 

Customs & Central Excise 
1< 	•. . 	 Shillong, 

•, ADVOCATE 	 - - 
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4 	 TO 

The commissioner, 
customs ,N. Eo Region. 
M.G.ROad, 
shillong-793001. 

(Through proper channel) 

sir, 

sub: prayer for retention of posting at sutarkandi. 
Karimgaflj in view of stt. orden no.01/2000 of 
the Commissioner.custOm5.ShillOflg and trinsfer 
order dt.09.s32000 of the Asset commissioner. 
custon's 

Most bumbly and respectfully i beg to state that am with 
great sorrow in receipt of your estt. order no.5/2000 dt. 

30-32000 transfering me to 'rezpur c.p,p.from Karimgaflj Customs 
Divisiona 

in this connection beg to lay before you the following facts 
for favour of your kind consideration and sympathetic order. 

That sir.as per your above cited customs release order and 
the transfer order of the Asstt. corrunissioner.Customs Division. 

rimganj (both the copies enclosed) i  joined sutarkandiL.C.$. 
on 1032000.But now again i have been transferred to 	Tezpur 

.p.p9 from Karimganj vicle your orderno,5/2000 dt. 30-32000 will 
put me in enormous troubles in future because my children are 
reading in school at <arimganj and in the mid of the session their 
transfer of school will surely cause a bteak q. of their studies 
and mental tension 

Further am to bringyour kind notice the fact that iew months 
back.my wife has fractured her left leg in an accident and uptil now 
she is bed ridden, she Cannot move at her own so in such critical 
moment she requires my help and constant specialist doctor's)vice. 
A COpy of presctiption in this regard frorrt the principal,silchar 
edical college,silchar is enclosed, 

That sir,I have not completed two years in a station at 
arimganj,on being relieved from Jowai Rne,JOWai,Meghalaya I joine 

at i<arimgaflj Range only on 21798 as such your order no.5/2000 
dt. 3032000 has come to me as a bolt from the blue0 

in view of the above your good self being the supme authority 
of the Department i would request your urgent reconsideration of 
my case sympathetically and allow me to stay at suturkandi L.C.s. 
iarimganj and save me and my family from all ruin* For this act 
of your kindness i  shall remain ever grateful to you. 

nclo:- 3(three) sheets 
as above. 

Dated 3-.400. 

CERTIFiED 
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yours faithfully, 

(S .Roflhar) 
superintendent .Sutarkandi LoC. 

xarlmganj 
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CODy tO :- 

The Att. conmissionr.cutons Pivision,Karimgaflf for 
favour of information and necessary action urgently.purther 
a copy of my letter dt. IE-2-2000 a(drcssed to the, commissiorkv  
customs,'.E.Region.M.(%,.od.sthillong is alsôenclosed. HC 
is fervently reuestec1  bot to relieve me from my present 
charges in view of my above cited representation till 
any thing is heard from the comtnissioner.custorns.shillong. \ 

The 	 chief commissioner.customs,customs House. 
15/I trand oad,M.s.Building,calcuttal for favour of 
information. 

Tnclo:-4(four) sheets) ar above. 

'(.fl.Thar), 
uperintendert, 
utarkarx.j t.c.. 

Karimqatnj Customs pivisionKarimqun 

RCgd. 'ith Air' 

/eopy to the General recretary,Orouo ITO Suocrintendentse 
..' 

 
Associat ion poffice of the conissiner,custorns.. .nog1ofl.$hil1ong 

/ with a reuest to to u the mutter jjjth the commissioner,Customs 
•: for immediate redresal of thematter. 

rnclo: 4(four) sheets us bove. 

/ 	 (S.R.r7har) 
/ 	 oXnaJsccretary. 

/ 	 Group B Superintcncieflt ssociatjoi. 

/ 	 garimgunj. 
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. 	 (See Rule 42) 	S  

In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATJ 

ORDER SHEET 

	

APPLICATION NO. 	 OF 199 

Applicant(s)  

Respondent(s)  LA__~ 6 0-1 
	6~0& ev.  

Advocate for Applicant(s) 

Advocate for Respondent(s) 	

~ Ic - 

Date 	 Order of the Tribunal 

$oclion Ofti: 

i-pm 	1fl 

1i 	
çh 	

tTlFIED 
1 BE TRUE COPY 

\( 	 ,ADvOCA-r 

present : Hon'ble Mr Justice D.N.Baruah, 
• 	Vice-Chairman. 

Application isadinitted. Issue usual 
notices. 

• List on 7.1.2000 for written statemeri 
arid further orders. 

Mr K.N.Choudhury, learned counsel for 
the applicant prays for. an  interim order 
by suspending the transfer order insofar 
as the applicant is concerned. Mr G.C. 

Pathak,learried Addl.C.G.3.c for the 

respondents has no.. instruction. 

Issue notice to show cause as to why 

the interim prayer shall not be granted. 

Notice is returnable by four weeks • Mean-
wile the Annexure-1 transfer -d r-deod dated 

16.11.1999 insofras the applicant is 

con.cerned shall remain suspended. 

- 	
)- 
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In The Central Administrative Tribunal 
OUWAHATL BENCH GUWAHATI 

ORDER SHEET 	 : 
APPLICATION NO. 	 OF19 

Applicant(s)  

Respondent(s) 	 2 
Advocate for Applicant(s) 

Advocate for Respondent(s) 

1 
' 

1,316otj Th - 

Notes of the Registry 

T 
ri 
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'rrtiflcd to be true L. 
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8.2.2000 

Order of the Tribunal 

Application is adinitted. Issue usual 
notices. Returnable by four weeks. 

Mr K.N.Choudhury, learned Sr.counsel 
prays for an.interim order of stay of 

nexure-v order dated 28.1 .2000. Mr A. 
Deb Roy.learned Sr.c.o.s.c submits that 
he has no instructions at this stage. 
On hearing the counsel for the.parties 
the Annexure-V impugned order dated. 
28.1.2000 is stayed until further orders 
insofar as it relates to the applicant. 

List on 9.3.2000 for written state-° 
ment and further orders. 

Sd/_v1CtCIA1RMAN 
Sd/(J1r3R (A) 
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